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MPs question absence of FIR
in cash-atjudge’s house case

Aprri TANDON/

SATYA PRAKASH

NEW DELHI, JUNE 24
Parliamentarians cutting
across party lines on Tuesday
demanded a code of ethics for
higher judidary and asked
why no FIR had been regis-
tered in the cash-atjudge’s
house case despite recovery of
bumt wads of currency notes.

The MPs raised these issues
at a briefing of the Pardiamen-
tary Committee on Personnel,
Public Grievances, Law and
Justice by Secretary, Justice
Department on “Judidal
processes and reforms”,

The briefing covered two sub-
jedts —code of canduct for the
judges of higher judiciary and
judges taking up post-retire-
ment assignments.

Sources said the dominant
concem at the meeting was
the absence of an FIR in the
matter pertaining to recovery
of cash from the official resi-
dence of Justice Yashwant
Varma of the Delhi High
Court , who was later trans-
ferred tothe Allahabad HC.

Many MPs red flagged a
missing FIR despite incrimi-
nating evidence and asked

Seek code of conductfor higher judiciary

why the process of removal of
the judge had not been initiat-
ed even after the in-house
probe panel, appointed by the
Chief Justice of India, recom-
mended the removal of Jus-
tice Varma. This recommen-
dation was based on the
panel’s condusion that “bun-
dles of cash” were indeed
recovered from the storeroom
of his offidal residence in Del-
hi and later removed under
suspicous drcumstances.
The legislators asked the gov-
emment to draft a comprehen-
sive bill addressing ethical
issues involving higher judici-
ary. They said there should be
acooling off periad of five years
forjudges tobe appointed post-
retirement. Some MPs also
said retired judges should not
be nominated as MPs. Inaden-
tally, former CJI Ranjan Gogol,
amemberofthe padiamentary
panel, was absent on Tuesday.
The present legal positionon
FIRs in matters involving the
judidiary is that the police can't
registeran FIR againsta sitting
HCor SCjudge ontheirownin

view of the Supreme Court’s
direction in K Veeraswami ver-
sus Union of India (1991), in
which it was held that such a
criminal case can only be filed
after consulting the CJL

“No criminal case shall be
registered under Section 154 of
the CrPC against a High Court
Judge or Chief Justice or a
Supreme Court Judge, unless
the CJI is consulted in the mat-
ter,” the top court had ruled.

The Delhi Police could have,
however, lodged an FIR with-
out naming anybody and later
approached the CJI for his per-
mission, if they wanted to
name Justice Varma as an
accused in the case.

As far as post retirement
appointments of judges go, a
slew of existing laws in India
prescribe that only a retired
judge of the SC or of a HC can
be appointed as chairperson
and member of a tribunal.

There are several commis-
sions and tribunals such as
the NHRC, state human
rights commissions, National
and State Consumer Dis-

putes Redressal Commis-
sions, Central Administrative
Tribunal, Armed Forces Ti-
bunal and National Company
Law Appellate Tribunal, in
which retired judges are
required to be appointed as
chairpersons and members,
As regards code of conduct
far judges, India has no stand-
alone code. The SC in its full
court meeting on May 7, 1997,
had adopted two Resolutions
— The Restatement of Values
of Judidal Life, which lays
down certainjudicial standards
and prindples to be observed
and followed by the SC and
high court Judges; and “In-
house procedure” for taking
suitable remedial action
against judges, who do not fol-
low universally accepted val-
ues of judicial life, induding
those incduded in the ‘Restate-
mentof Values of Judidal Life’,
As per the established “In-
house procedure’ for the high-
er judidary, the CJIis compe-
tent t receive complaints
against the conduct of SC
Judges and the Chief Justices
of the HCs. Similarly, the HC
Chief Justicesarecompetentto
receive complaints against the
conduct of HC Judges.
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Poisonous gas leak deaths: NHRC seeks
report fromAndhraPradesh govt

AGENCIES
NEW DELHI, 24 JUNE

The National Human Rights
Commission (NHRC) has
taken suo motu cognisance
of the death of two workers
and injuries to another after
inhaling poisonous gas atan
effluentwaste treatment plant
inAndhraPradesh’s Anaka-
palli.

The apex human rights
body issued a notice to the
Andhra Pradesh Chief Sec-
retary and the Anakapalli
Superintendent of Police,
and called for a detailed
report on the matter within
two weeks.

“The report is expected
to include the status of the
health of the injured, who

was reportedly undergoing
treatment at a hospital, and
compensation, if any, pro-
vided to him and the next of
kin of the deceased,” said a
press statement issued by
the NHRC.

Taking note of a news
report ofthe deadly incident
of poisonous gas leakage,
the human rights commission
said the contents of the press
report, iftrue, raise a serious
violation of the humanrights
of the victims.

Two employees died and
another was hospitalised
afterinhaling poisonous gas
when they wereworking dur-
ing the night shift at an
effluentwaste treatment plant
ofa pharmaceutical company
in Anakapallion 11 June.



% AMAR UJALA, Delhi, 25.6.2025
3¢

Page No. 14, Size:(3.23)cms X (2.95)cms.

-
e gty

NATIONAL HUMAN
RIGHTS COMMISSION

31781 : Bl e ® stedeht ta
Ram, TR A 7pft R
=3 feoei uia F U AeEiEE
ST (TATEHANE ) A M Y2 &
SR [ & WIE e § e
T 1 921 & = S o e g2
W 21 gl Fi W 2L O e
TR T T A & T TS T
ST 7 A WS T W e
ST & fere i i e W
FT 2 T F 3iet fOrE "l g Teie



é’% DAINIK JAGRAN ( JAGRAN CITY ), Delhi, 25.6.2025

Page No. 4, Size:(2.55)cms X (7.86)cms.

e
NATIONAL HUMAN
RIGHTS COMMISSION

T ¥ ST 3Uee B
¥ a3t of o W
TCI! &1 ey

73 foedlt: U TN Wor Hied
JER RN 3R
(ToE3RE) § B sy
HRIT R 2 i oy 1 w9
1 3¢ Pigac A1 I PRl &
S 8 Steic JueTed 3 TIDT
footl 3% 9 Y wiis- @
HoTle <1 ofl 1 & | 59 4 i
* fH R T ST
§Tiic Wi DI TR A 2 |
TR 3 T o §U T
& e g fafteea arfiere
@1 e I oY 9 oY @l
feicer foam & | 3mi & Hfcw
¥ =1 1 & b sl ¥8e
ISR E R A e
D8 3de ol I IEIC &
fora i mrEde ds & U A
T & | 8 i 3R wéiali &
PR @1 &4 & |
3 AT ¥ 3 9 R SNAE
- O AT Bl 8 | T
dicadoes 15 ka9
RarE RUiE IRgd % | (1)



DAINIK BHASKAR, Delhi, 25.6.2025

Page No. 3, Size:(14.71)cms X (11.20)cms.

URA: Siacil W 41wl & uree 4
A I 3R, TATDIRR A Aifed

3 TR TR A &5 DS Rera

NATIONAL HUMAN
RIGHTS COMMISSION

BT =1 | 44 ot

Hae wAm AP JE
(o) 20 = wF e Fafeen
THH T F 39 g W
ot o1 SooieT 9 w41 6 o
WraweE I fet fermed
& wiies ¥ aw o ¥ 2 AN
ol = R 35 gasdl A AEvaE
iEmE @1 v B e, s
oz ¥ kel | 3w wie)
R # 5 e 3wl wiea
Y refim iR Fadl | 9
8 frm, Powd oufem w=w &
fareira sfafivan 3 ueEmEgel
TEETT ) F 0 E & e
i F T W OEA
HHEferRR A (TArE st
3 d3F foan 21 3 3 0w |
15 Bl & i weera 29 frdd

U - S SR WeE BRA 7% A e

formd 25 ®UE 8 FoREa &

PR, TH F

RUER SR
o & Zhaee, Rom #1 961 F et H s a4 a0
T e o SmEt, & o gisit a1 39 ARt #
U STl 32 &1 BF ST 991 24 91 38 9 91 W S
@iz Bl 1 Seeie 81 3 Fram gafeu 99 U 2 afF W
&1 Az dfaile & Fom § 37 a9 o2 A F9m W o
A 3% OF I W IS 5 o)

(Tam) o = R

et dzr & 7 9 o=
e 2N ¢ o &
fom @ it det o & witsdl
ST Y shmama
3 ¥ E=m e = W1 9,
[IEH! 207 92 s 4
o T ¥ e e ) g -
i s # shEmlz & B 9

UF o T e O ui
o TRHHATE 7 T 2
F WW A AR § w g
forrrRd § S T RN el
Tor i dfedl F wrEfed &
T IeerEs WE 26 21 3T
3y wish & fao qamEs
=in 2fwdt & fo we £ 3
win & 21



NAVODYA TIMES, Delhi, 25.6.2025

Page No. 4, Size:(21.88)cms X (30.94)cms.

IR HFAIfEIbIR 3IRNOT
< U & Hion sTai|

T fooetl, 24 5@ (FAIRg F9 SR A AU UEE &
IEH): UL AAGRER feEaet | SUH wied &
SR (TATEEARE) | R F71 @i s
TR TR/ ONAIREID N\ Fe3 i Ao o B
st E® ST [ IYHI0] WICH AU T

e & feru wdrst SR FI A9 i
EAGEICESE I Herel g o frmmm
I i R W) T o bl T TR Teet
SaTE /TS | T TR J9y | vifedl &

T T &1 T | TAEMERT &1 TR
FITE UEEd W1 e IeEA U g g | S A
& iR TRH ¢ [ (TetAR)  weifera wditi & for et @i
deTal 1 § | SLSTHE, UAsnel i 2ifvdi o foru g shiiars i amd
ReFrad R A T o FwE R




SANDHYA TIMES, Delhi, 24.6.2025

Page No. 4, Size:(9.60)cms X (7.65)cms.

AlIMS ¥ fSieht | Ractars ?
NHRC = 9Tl STaTe

lﬂ'-@zrmtqfn 0 i i e | T FIE W I o Hh | &R €
SR o UERE WER (ALMS ) i TR e ¥ o e o A o

m@ﬁﬁﬁﬁﬁaﬁwﬁ?mﬂﬁ% 1 To sy s w
% TRl W e 2 R AP S o o T O N W 4 T
AT T W 1O 5 3 TN ST E 78 a4 W
ALF T FEE 0F 9 9= Y w03 St @ a7 9o-Te vE

aﬂﬁ#ﬁqwaﬁlﬁrémﬁ e o e ¥ P AR e A R
o 2R,
mﬂﬁlﬁ (NHRC) 3 T4 ‘mﬁﬁﬁr%mﬁzﬁm@ﬁa@r g : ?W
W%ﬁnqmﬂwsﬁ%#ﬁﬂ?w o T TR T e § R TR Jeere
T O (ATR) TR H 2 | fﬂﬁmﬁawﬁi %}?ﬁ?m?ﬁmﬁ
TR & 1 B TR 99 od 9 T8 g ¥ &g 8, R § @ T
EI?-'IT%EIEQRT ? AR T i A W e ST TR e S OIEAl o TR
uF fowad g ek vEw # Y Frm oot e oW E e i Tee v AR g e
TR Y T T T P T SO %) e ofee AR ¥ waRE TR e e a2
FTE R BT F R, TR F B O 2 ¥ S W W AR IR % T e 5 S B (W)




TRIBUNE, Online, 25.6.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Tribune
MPs question absence of FIR in cash-at-judge’s house case
Seek code of conduct for higher judiciary

https://www.tribuneindia.com/news/india/mps-guestion-absence-of-fir-in-cash-at-judges-
house-case/

ADITI TANDON SATYA PRAKASH New Delhi, Updated At : 03:56 AM Jun 25, 2025 IST

The panel has found some evidence that indicate that the burnt cash was removed from
the storeroom on May 15 after a fire incident came to light, say sources. File

Parliamentarians cutting across party lines on Tuesday demanded a code of ethics for
higher judiciary and asked why no FIR had been registered in the cash-at-judge’s house
case despite recovery of burnt wads of currency notes.

The MPs raised these issues at a briefing of the Parliamentary Committee on Personnel,
Public Grievances, Law and Justice by Secretary, Justice Department on “Judicial
processes and reforms”.

The briefing covered two subjects — code of conduct for the judges of higher judiciary
and judges taking up post-retirement assignments.

Sources said the dominant concern at the meeting was the absence of an FIR in the
matter pertaining to recovery of cash from the official residence of Justice Yashwant
Varma of the Delhi High Court , who was later transferred to the Allahabad HC.

Many MPs red flagged a missing FIR despite incriminating evidence and asked why the
process of removal of the judge had not been initiated even after the in-house probe
panel, appointed by the Chief Justice of India, recommended the removal of Justice
Varma. This recommendation was based on the panel’s conclusion that “bundles of cash”
were indeed recovered from the storeroom of his official residence in Delhi and later
removed under suspicious circumstances.

The legislators asked the government to draft a comprehensive bill addressing ethical
issues involving higher judiciary. They said there should be a cooling off period of five
years for judges to be appointed post-retirement. Some MPs also said retired judges
should not be nominated as MPs. Incidentally, former CJI Ranjan Gogoi, a member of the
parliamentary panel, was absent on Tuesday.

The present legal position on FIRs in matters involving the judiciary is that the police can’t
register an FIR against a sitting HC or SC judge on their own in view of the Supreme
Court’s direction in K Veeraswami versus Union of India (1991), in which it was held that
such a criminal case can only be filed after consulting the CJI.
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“No criminal case shall be registered under Section 154 of the CrPC against a High Court
Judge or Chief Justice or a Supreme Court Judge, unless the CJI is consulted in the
matter,” the top court had ruled.

The Delhi Police could have, however, lodged an FIR without naming anybody and later
approached the CJI for his permission, if they wanted to name Justice Varma as an
accused in the case.

As far as post retirement appointments of judges go, a slew of existing laws in India
prescribe that only a retired judge of the SC or of a HC can be appointed as chairperson
and member of a tribunal.

There are several commissions and tribunals such as the NHRC, state human rights
commissions, National and State Consumer Disputes Redressal Commissions, Central
Administrative Tribunal, Armed Forces Tribunal and National Company Law Appellate
Tribunal, in which retired judges are required to be appointed as chairpersons and
members.

As regards code of conduct for judges, India has no standalone code. The SC in its full
court meeting on May 7, 1997, had adopted two Resolutions — The Restatement of
Values of Judicial Life, which lays down certain judicial standards and principles to be
observed and followed by the SC and high court Judges; and “In-house procedure” for
taking suitable remedial action against judges, who do not follow universally accepted
values of judicial life, including those included in the ‘Restatement of Values of Judicial
Life’.

As per the established “In-house procedure’ for the higher judiciary, the CJl is competent
to receive complaints against the conduct of SC Judges and the Chief Justices of the

HCs. Similarly, the HC Chief Justices are competent to receive complaints against the
conduct of HC Judges.
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India urged to cease ‘illegal’ and ‘inhuman’ punitive demolitions

https://www.jurist.org/news/2025/06/india-urged-to-cease-illegal-and-inhuman-punitive-
demolitions/

Arshiya Gupta | National Law U. Delhi, IN
June 24, 2025 12:31:45 pm

Independent human rights experts have issued a stark warning, calling on India to
immediately put an end to its practice of arbitrary and punitive demolitions that
disproportionately affect low-income households, minorities, and migrants. According to
the UN Special Rapporteur on the right to housing, India is leading the front in illegal
home demolitions. These actions are denounced as an “aggravated form of human rights
violation, and are especially egregious when they target or discriminate against minorities
or marginalised communities”.

According to the UN experts, the demolitions have been utilized by state authorities since
2020 as a form of collective and arbitrary punishment following communal violence
and protests. Between 2020 and 2022, over 2,840 properties, predominantly belonging
to Muslims, were destroyed across various Indian states. This aligns with observations
from Human Rights Watch, which noted in October 2022 that Indian authorities are
increasingly employing summary and abusive punishments against Muslims, often
“blatantly disregarding the rule of law” and sending a message of discrimination and
attack.

Reports indicate that public authorities and politicians have at times incited communal
violence against religious minorities, with state actors allegedly supporting, participating
in, or failing to investigate violence by Hindu nationalist vigilante groups due to their links
to the ruling Bharatiya Janata Party (BJP). Attacks on mosques have also been reported,
with some allegedly bulldozed for being “illegal structures”. Moreover, historically
disadvantaged and marginalized communities such as Scheduled Castes (SCs) and
Scheduled Tribes (STs) face rampant caste-based discrimination, with employers
sometimes restricting their access to basic facilities and places of worship.

India has a National Human Rights Commission (NHRC), which is recognized for its full
compliance with UN-mandated Paris Principles and has been accredited with an ‘A’ status
by the Global Alliance of National Human Rights Institutions. The NHRC actively pursues
a “human rights-centered approach” and takes suo motu cognizance of serious matters,
including police high-handedness and custodial deaths, which are also areas of its focus.
However, reports also indicate issues with police effectiveness, including inadequate
training, limited resources, corruption, and bias, particularly affecting underprivileged
groups like SCs and STs. Authorities have also imposed temporary internet blackouts,
ostensibly to maintain law and order, but which have in practice been used to suppress
dissent.
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Judicial bodies have condemned these demolition practices. The Supreme Court’s
Division Bench in April 2025 deemed the demolition of six homes in Prayagraj, Uttar
Pradesh, “illegal,” “high-handed,” and “inhuman,” ordering significant compensation. The
court criticized the practice of providing “less than 24 hours” notice, often merely “affixed”
to homes, rather than ensuring personal service, which led to people losing their houses.
This landmark order facilitates viewing punitive demolitions not only as violations of the
right to shelter but also through the lens of cruelty and torture.
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Gopalpur gangrape: NHRC seeks report from chief secretary, DGP in two weeks

The Commission has observed that the content of the media report, if true, raise a serious
issue of violation of human rights.

https://www.newindianexpress.com/states/odisha/2025/Jun/23/gopalpur-gangrape-nhrc-
seeks-report-from-chief-secretary-dgp-in-two-weeks

Express News Service | Updated on: 24 Jun 2025, 10:03 am
2 min read

BHUBANESWAR: The National Human Rights Commission (NHRC) on Monday took suo
motu cognizance of the gang-rape of a 20-year-old college student in Gopalpur on June
15, and directed chief secretary Manoj Ahuja and DGP YB Khurania to submit a detailed
report within two weeks.

Issuing notices to the chief secretary and DGP, the rights panel specified their reports
should include the status of investigation in the case, the victim’s health condition, and if
any compensation/ counselling was provided to her.

The student was raped by around 10 youths, including four minors, at Gopalpur sea beach
where she had been along with a male friend. The accused overpowered her friend and
sexually assaulted her. The incident has raised a serious issue of violation of human
rights, the NHRC noted.

Last week, the National Commission for Women (NCW) asked DGP to conduct a swift
and time-bound investigation into the incident. The NCW chairperson Vijaya K Rahatkar
also asked the DGP to ensure that compensation was paid to the rape survivor under
section 396 of the Bharatiya Nyaya Sanhita (BNS).

CAW&CW has collected digital and DNA evidence in the case

Briefing the mediapersons on the day, Crime Branch DG Vinaytosh Mishra said on the
direction of the DGP, Crime Against Women and Children Wing (CAW&CW) immediately
took up the investigation of the case. “The local police had arrested the six youths and
detained the four juveniles. Our priority is to make the investigation watertight and ensure
the culprits are punished as per the law,” he said.

The CAW&CW has collected digital and DNA evidence and seized CCTV footage of the
10 youths in the area before and after committing the crime. “Their mobile phones have
been confiscated which also contain vital evidence. We have requested the State
Forensic Science Laboratory (SFSL) to extract the digital data and submit the reports at
the earliest so that the charge sheet is filed without any delay,” said Mishra.
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NHRC, India takes suo motu cognizance of the reported death of two workers and
injuries to another after inhaling poisonous gas at an effluent waste treatment plant
of a Pharmaceutical company in Anakapalli district of Andhra Pradesh

Issues notices to the Chief Secretary, Government of Andhra Pradesh and the
Superintendent of Police, Anakapalli, calling for a detailed report on the matter within two
weeks

The report expected to include the status of the health of the injured and compensation,
if any, provided to him and the next of kin of the deceased

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2139127
Posted On: 24 JUN 2025 12:01PM by PIB Delhi

The National Human Rights Commission (NHRC), India, has taken suo motu cognizance
of a media report that two employees died and another was hospitalized after inhaling
poisonous gas when they were working during the night shift at an effluent waste
treatment plant of a Pharmaceutical company in Anakapalli district of Andhra Pradesh,
on 11th June, 2025. Reportedly, the victim workers collapsed after inhaling the poisonous
gas, suspected to have been released during the waste treatment process.

The Commission has examined that the contents of the news report, if true, raise serious
issues of violation of the human rights of the victims. Therefore, the Commission has
issued notices to the Chief Secretary, Government of Andhra Pradesh and the
Superintendent of Police, Anakapalli, calling for a detailed report on the matter within two
weeks.

The report is expected to include the status of the health of the injured, who was
reportedly undergoing treatment at a hospital and compensation, if any, provided to him
and the next of kin of the deceased.

*kkkk
NSK
(Release ID: 2139127)
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NHRC seeks report on pharma plant gas leak

https://timesofindia.indiatimes.com/city/vijayawada/nhrc-seeks-report-on-pharma-plant-
gas-leak/articleshow/122053175.cms

TNN | Jun 24, 2025, 10.47 PM IST

Visakhapatnam: The National Human Rights Commission (NHRC) has taken suo motu
cognizance of a media report stating that two employees died and another person was
hospitalised after inhaling poisonous gas during their night shift at an effluent waste
treatment plant of a pharmaceutical company in Anakapalli district on June 11. According
to reports, the workers collapsed after inhaling the poisonous gas, which is suspected to
have been released during the waste treatment process.

The commission has determined that the news report, if accurate, raises grave concerns
over possible violations of the victims' human rights. Notices have been served to AP
chief secretary and Anakapalli superintendent of police (SP), seeking a detailed report on
the incident within two weeks.

It may be recalled that Parimi Chandrasekhar (32), assistant manager in safety wing of
the pharma company, a native of Telangana, and Saragadam Kumar (25), shift safety
officer and a native of Munagapaka in Anakapalli district, lost their lives, while 37-year-
old Naidu Bhansali (helper), from Odisha, was hospitalised following suspected inhalation
of poisonous fumes at Sai Sreyas Pharmaceutical Private Limited, located within
Jawaharlal Nehru Pharma City at Parawada in Anakapalli district on June 11.

The factories department is ascertaining the cause of the accident. Authorities suspect
that the three men inhaled hydrogen sulphide (H2S), a colourless toxic substance, which
was allegedly released from the effluent treatment plant as they were checking the levels
within the facility.

The report is expected to cover the current status of the injured & compensation provided
to him and to kin of the deceased
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NHRC takes suo moto cognisance of toxic gas incident at Andhra Pradesh pharma
plant, seeks report

https://economictimes.indiatimes.com/news/india/nhrc-takes-suo-moto-cognisance-of-
toxic-gas-incident-at-andhra-pradesh-pharma-plant-seeks-
report/articleshow/122042643.cms?from=mdr

ANI | Last Updated: Jun 24, 2025, 01:03:00 PM IST

Synopsis

The National Human Rights Commission (NHRC) has addressed a notice to Andhra
Pradesh officials following a toxic gas leak at a pharmaceutical company in Anakapalli
district, resulting in the death of two workers and critical injury to another. The incident
occurred during waste processing, prompting concerns over human rights violations.

IANS

The National Human Rights Commission (NHRC) of India has taken suo moto
cognisance of media reports concerning the death of two workers and the critical injury
of another due to toxic gas exposure at an effluent treatment unit of a pharmaceutical
company in Andhra Pradesh's Anakapalli district.

The incident took place during the night shift on 11 June 2025, when the workers
reportedly collapsed after inhaling poisonous fumes suspected to have been emitted
during waste processing operations.

Citing serious concerns over potential human rights violations, the Commission has
issued a notice to the Chief Secretary of Andhra Pradesh and the Superintendent of
Police, Anakapalli, seeking a comprehensive report within two weeks.

The NHRC has requested specific details regarding the condition of the hospitalised
worker and any compensation provided to him or to the families of the deceased.

Separately, officials confirmed that at least two workers died on the spot after inhaling
toxic gases at a pharmaceutical facility in Jawaharlal Nehru Pharma City, Anakapalle
district. The gas leak occurred when the workers opened a valve near a tank. The bodies
were transferred to King George Hospital in Visakhapatnam.
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NHRC seeks report from Andhra Pradesh on toxic gas deaths at pharma plant

The NHRC has issued notices to the Andhra Pradesh government and police over the
deaths of two workers and the hospitalisation of another following a gas leak at a pharma
waste treatment plant in Anakapalli.

https://telanganatoday.com/nhrc-seeks-report-from-andhra-pradesh-on-toxic-gas-
deaths-at-pharma-plant

By PTI | Published Date - 24 June 2025, 06:09 PM

New Delhi:The National Human Rights Commission (NHRC) on Tuesday said it has
issued notices to the government of Andhra Pradesh and a senior police officer over
reports that two employees died and another was hospitalised after inhaling poisonous
gas while working at a waste treatment plant of a pharmaceutical company in Anakapalli
district.

The NHRC has examined that the content of the news report, if true, raise serious issues
of violation of the human rights of the victims.

The Commission in a statement said it has taken “suo motu cognisance of a media report
that two employees died and another was hospitalised after inhaling poisonous gas when
they were working during the night shift at an effluent waste treatment plant of a
pharmaceutical company in Anakapalli district of Andhra Pradesh, on 11th June”.

Reportedly, the victims collapsed after inhaling the poisonous gas, suspected to have
been released during the waste treatment process, it said.

Therefore, the Commission has issued notices to the chief secretary, of the government
of Andhra Pradesh and the superintendent of police of Anakapalli, seeking a detailed
report in two weeks, the rights panel said.

The report is expected to include the status of the health of the injured, who was
reportedly undergoing treatment at a hospital and compensation, if any, provided to him
and the next of kin of the deceased, it added.
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NHRC Takes Action: Inquiry Launched Over Toxic Gas Tragedy in Andhra Pradesh

The NHRC has issued notices to Andhra Pradesh government officials following reports
of two deaths and one hospitalization due to poisonous gas at a pharmaceutical waste
treatment plant. The Commission has requested a detailed report on the incident and the
victims' conditions within two weeks.

https://www.devdiscourse.com/article/law-order/3479648-nhrc-takes-action-inquiry-
launched-over-toxic-gas-tragedy-in-andhra-pradesh

Devdiscourse News Desk | New Delhi | Updated: 24-06-2025 16:21 IST | Created: 24-06-
2025 16:21 IST

The National Human Rights Commission (NHRC) has called for accountability from the
Andhra Pradesh government after a tragic incident at a pharmaceutical company's waste
treatment plant resulted in two deaths and one serious injury. The incident, which took
place in Anakapalli district, exposes potential human rights violations.

According to reports, the victims were exposed to poisonous gas during their night shift,
speculated to have originated during the waste treatment process at the plant. The NHRC
has issued a notice to the Andhra Pradesh government and local law enforcement,
seeking a comprehensive report on the situation.

The NHRC's notice demands details on the health condition of the hospitalized employee,
alongside information on any compensation granted to the victims' families. The
Commission has emphasized the urgency of this inquiry, setting a two-week deadline for
the required documentation.

(With inputs from agencies.)
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Deadly pharma plant incident: NHRC seeks report from Andhra Govt, Chief
Secretary and Anakapalli Superintendent of Police

https://medicaldialogues.in/news/industry/pharma/deadly-pharma-plant-incident-nhrc-
seeks-report-from-andhra-govt-chief-secretary-and-anakapalli-superintendent-of-police-
150521

\Written by Ruchika Sharma Published On 2025-06-24T16:25:33+05:30 | Updated
On 24 Jun 2025 4:25 PM IST

New Delhi: The National Human Rights Commission (NHRC), India, has taken suo motu
cognizance of a media report that two employees died and another was hospitalized after
inhaling poisonous gas when they were working during the night shift at an effluent waste
treatment plant of a Pharmaceutical company in Anakapalli district of Andhra Pradesh,
on 11th June, 2025.

Reportedly, the victim workers collapsed after inhaling the poisonous gas, suspected to
have been released during the waste treatment process.

The Commission has examined that the contents of the news report, if true, raise serious
issues of violation of the human rights of the victims. Therefore, the Commission has
issued notices to the Chief Secretary, Government of Andhra Pradesh and the
Superintendent of Police, Anakapalli, calling for a detailed report on the matter within two
weeks.

The report is expected to include the status of the health of the injured, who was
reportedly undergoing treatment at a hospital and compensation, if any, provided to him
and the next of kin of the deceased.
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NHRC notice to Andhra Pradesh CS, SP in fatal gas inhalation case
https://www.uniindia.com/news/india/rights-nhrc-gas-inhalation/3497718.html

India Posted at: Jun 24 2025 3:04PM

New Delhi, Jun 24 (UNI) The National Human Rights Commission (NHRC) on Monday
issued notice to Andhra Pradesh Chief Secretary and Superintendent of Police,
Anakapalli district in a case pertaining to two deaths due to inhaling of poisonous gas at
a pharma firm.

The NHRC has asked the authorities to submit a report within two weeks, giving details
on health of the injured in the mishap, who was reportedly undergoing treatment at a
hospital.

In a statement issued here, the NHRC said that it has “taken suo motu cognizance of a
media report that two employees died and another was hospitalized after inhaling
poisonous gas when they were working during the night shift at an effluent waste
treatment plant of a Pharmaceutical company in Andhra Pradesh’s Anakapalli district on
June 11, 2025.”

The workers reportedly collapsed after inhaling the poisonous gas, suspected to have
been released during the waste treatment process, noted the NHRC.

“The Commission has examined that the contents of the news report, if true, raise serious
issues of violation of the human rights of the victims,” said the statement.

UNI AJ RKM
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Poisonous gas leak deaths: NHRC seeks report from Andhra govt

The National Human Rights Commission (NHRC) has taken suo motu cognisance of the
death of two workers and injuries to another after inhaling poisonous gas at an effluent
waste treatment plant in Andhra Pradesh’s Anakapalli.

https://www.thenewsminute.com/news/poisonous-gas-leak-deaths-nhrc-seeks-report-
from-andra-govt

Written by: IANS Published on: 24 Jun 2025, 1:43 pm

The National Human Rights Commission (NHRC) has taken suo motu cognisance of the
death of two workers and injuries to another after inhaling poisonous gas at an effluent
waste treatment plant in Andhra Pradesh’s Anakapalli.

The apex human rights body issued a notice to the Andhra Pradesh Chief Secretary and
the Anakapalli Superintendent of Police, and called for a detailed report on the matter
within two weeks.

“The report is expected to include the status of the health of the injured, who was
reportedly undergoing treatment at a hospital, and compensation, if any, provided to him
and the next of kin of the deceased,” said a press statement issued by the NHRC.

Taking note of a news report of the deadly incident of poisonous gas leakage, the human
rights commission said the contents of the press report, if true, raise a serious violation
of the human rights of the victims.

Two employees died and another was hospitalised after inhaling poisonous gas when
they were working during the night shift at an effluent waste treatment plant of a
pharmaceutical company in Anakapalli on June 11.

Reportedly, the victim workers collapsed after inhaling the poisonous gas, suspected to
have been released during the waste treatment process.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous
statutory body, is an embodiment of India’s concern for the promotion and protection of
human rights. Its primary role is to protect and promote human rights, defined as the rights
relating to life, liberty, equality, and dignity of individuals guaranteed by the Constitution
or embodied in the International Covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action
based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.
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NHRC takes suo motu cognizance of reported death of 2 workers after suspected
poisonous gas leak at Pharma Unit at Anakapalli

The NHRC noted that the victim workers collapsed after inhaling the poisonous gas,
suspected to have been released during the waste treatment process

https://www.scconline.com/blog/post/2025/06/24/nhrc-takes-suo-motu-cognizance-of-
worker-deaths-at-andhra-pradesh-pharma-plant/

Published on June 24, 2025 By Editor

National Human Rights Commission: On 24-06-2025, the National Human Rights
Commission (‘NHRC’) took suo motu cognizance of a media report highlighting an
incident on 11-06-2025 where two employees died, and another was hospitalized after
inhaling poisonous gas when they were working during the night shift at an effluent waste
treatment plant of a pharmaceutical company in Anakapalli district of Andhra Pradesh.
The report indicated that the victim workers collapsed after inhaling the poisonous gas,
suspected to have been released during the waste treatment process.

The Commission noted that if the contents of the media report were true, it raised serious
issues of violation of the human rights of the victims. Consequently, it issued notices to
the Chief Secretary, Government of Andhra Pradesh, and the Superintendent of Police,
Anakapalli, requesting a detailed report on the matter within two weeks. The report is
expected to cover the status of the health of the injured, who was reportedly undergoing
treatment at a hospital, and compensation, if any, provided to him and the next of kin of
the deceased.
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https://upkiran.org/Human-Rights-Commission-strict-Notice-to-Andhra-government-on-
deaths-due-to-poisonous-gas-leak

RS 2025-06-24 13:58:00
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https://jantaserishta.com/national/nhrc-takes-suo-motu-cognizance-of-poisonous-gas-
incident-in-andhra-pradesh-pharma-plant-seeks-report-4103263

Rani Sahu 24 June 2025 1:57 PM

New Delhi 9§ feell : HRd & UPT AHATIGR AN (CITESREN 7 3y U™ &
3MPBTU foT H Uh &l HU=T BT UMY IR IhTs H Sl 719 b Tuh & 34 T &
YfFrepl Bt Al 3R T 3= & TTHR =0 A grd g9 3 Yafda Hifgar Raief &1 Wa: I3
forar g1

g U 11 9 2025 1 I1d BI UTAH & SR g8, Id HIId dR IR UTIY TRRGRU BT &b
GRM feas ard wedia YU ©1 a8 ¥ 4w I8 8 U JHIfad AFaieR Iecel W)
TR fefareil &1 garem <d §Y, AT 7 3ify U™ & T AR SR SHHMe & gied
31eflerd B e IR IR & g & iR T e e a7l g
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https://jantaserishta.com/local/andhra-pradesh/poisonous-gas-leak-deaths-nhrc-seeks-
report-from-andra-qovt-4103158

Bharti Sahu 24 June 2025 1:25 PM
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https://www.univarta.com/nhrc-issues-notice-to-andhra-pradesh-chief-secretary-
superintendent-of-police-in-toxic-gas-leak-case/india/news/3497873.html

HIRd Posted at: Jun 24 2025 6:16PM
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https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-news-of-death-of-two-
workers-and-injury-of-another-due-to-poisonous-gas-in-andhra-pradesh/

Editor Posted on 24 S 2025
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https://hindi.theprint.in/india/human-rights-commission-issues-notice-to-andhra-pradesh-
government-over-death-of-two-employees-due-to-poisonous-gas/834299/?amp
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NHRC takes cognisance of Etawah tonsuring incident, Akhilesh calls it "attack on
PDA’

Four accused arrested, sent to jail after FIR registered against them, say police

https://indianexpress.com/article/cities/lucknow/nhrc-takes-cognisance-of-etawah-
tonsuring-incident-akhilesh-calls-it-attack-on-pda-10086524/

By: Express News Service | Lucknow | June 25, 2025 01:24 IST
3 min read

Taking cognisance of an incident involving some “upper caste” men assaulting a
kathavachak (religious speaker) and his associate from the Yadav community and
tonsuring their heads, the National Human Rights Commission (NHRC) on Tuesday
issued a notice to the Etawah district police and directed to submit an action taken report.

The development came a day after a video of the incident went viral.

Four accused have been arrested and sent to jail after an FIR was registered in the
matter, police said.

The accused were identified as Nikki Awasthi, 30, Pratham Dubey, 24, Ashish Tiwari, 21
and Uttam Awasthi, 19.

The alleged incident took place at Dadarpur village on Saturday (June 21) after the
villagers objected to the kathavachak, Mukut Munni, identifying himself as a Brahmin.

The NHRC sought the action taken report from the Etawah Senior Superintendent of
Police (SSP) on the basis of a complaint filed by Bhopal-based Dr Ambedkar Jankalyan
Samiti, which alleged the religious speaker and his associate from backward class were
assaulted, their heads tonsured and human urine was thrown at them.

Also, they were forced to rub their nose at the feet of a woman and their instruments were
damaged, it was alleged.

“The allegations made in the complaint prima facie seem to be a serious violation of
human rights of the victims,” the commission observed in its notice.

Mukut Munni said the incident took place after he informed the villagers about his caste.

In a press statement, the police said the social media team at the police headquarters on
Monday evening received a tweet through X, in which a video of tonsuring of a
kathavachak was attached. Taking cognizance of the tweet, it was forwarded to Etawah
district for necessary action, they said.
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SSP Brijesh Kumar Srivastava said, “A video of villagers misbehaving with two individuals
and cutting their hair against their will surfaced. The accused were identified with the help
of the video.”

Claiming it was an attack on PDA, Akhilesh Yadav said, “Members of the PDA family are
being intimidated. If Bhagwat Katha is for everyone to listen to then everyone can recite
it as well. Bhagwat Katha is related to Lord Krishna and if his true followers would be
stopped from reciting it then we will not tolerate this disrespect.”

The SP chief alleged that some people want to have a monopoly on the recitation of
kathas, saying, “If such people have hostility towards PDA then they should stop taking
donations from the community.”

Earlier in the day, Uttar Pradesh Tourism Minister Jaiveer Singh said unnecessary hype
should not be given to the incident as the accused have been arrested.

“l believe that caste has no privilege over merit and efficiency. One can do anything
based on their ability. The incident is unfortunate. An FIR has been registered against the
accused. There is no need to give this incident a political turn as no injustice towards
anyone would be done under this government,” the minister said, claiming that Akhilesh
“sees PDA in everything”.
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